NICOBAR GAZETTE

JFHE AW
ANDAMAN AMD

EXTRAORDINARY
o arfeaTe & wiea
,» . Published by Authority
' d. 158, ¥ ¥z, dmare, 19 frawx 1994
No. 158, Port Blair, Monday, December 12, 1994

ANDAMAN AND NICOBAR ADMINISTRATION
SECRETARIAT

tirvanctyperfitus 4

- NOTIFICATION

Cep

4 : Port Biair, dated the 191-h December, 1994
{‘ oo -

No. 145/94 F. No 6 9[94—-Leqal-ill -—Thse following Ragulauons oubhshed in the GazeWa of Indla.
Extiserdinary Part-Il Section 1 No. 61 dated 6ih Augusl 1994 arg hereby reproducsd below for the Infor-
mation of General Public. :

) "fhe Andaman and Nlcobar Islands Town and Country Pia‘nnmb R'-'-gulauons. 1994"
LR No.7 of 1994,
Sd/-
(Abduf Waseem)

Aeeistant Secrotary (Law)

B L

& ' MINISTRY OF LAW,; JUSTICE AND COMPANY AFFAIRS
' (Legisiative Department)
New Delhl, the 5th August, 1994/14 Sravara. 1916 (Saka)
THE ANDAMAN AND NICOBAR ISLANDS TOWN AND COUNTRY
PLANNING REGULATION, 1994
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indi Promulgated by the Presndent in the Forty-mth Year of the Repubhc of
ndia. " SYILIY B . arvL - Ve e e ' B
A Regulatlon to prowde for tha deve!opmeni of thn Unmn tarritory of the
. Al'nﬁdlmml‘-n and Nicobar islards according to plan and for mattars -snpected
therewit \

- In exercise of-tha powers cenferrad by clzuse- (1) of article 240 ef the
Constitition, the President is plessed to promulgate the following Regulation
made by him:—

_CHAPTER |
PRELIMINARY

1. {1) This Raguletion may be called the Andama~ a d Nicobar Islands Short
Town and Country Planning Regulation, 1994.

¢ title,

; (2) It extends to the whole of the Union Territary of tha Andam n and ©xtent and
] Nicobsr Isiunds com;nence-
N menl.

(3} It shall coma into force on such dats as the A-dmynis‘raty may, by
notifizetion in the Official Gezatta, appo nt.

2. In this Regulation, unless the context otherwise requires, - Definitions.

(a) ‘Administration’ means the Andaman and Nicobar Administration;

Peiie: Rup-» Dne a 4 Twenly=five P is- ont-,



2 THE ANDAMAN AND NICOBAR EXTRAORDINARY GAZETTE, DECEMBER 19, 1994

(b) ‘Administration’ means the Administrator of the Union Territory of
the Andaman and Nicobar Islands appointed by the President under 239 of
the Constitution;

(c) ‘amenity’ includes road, watersupply, street lighting, drainage,
sewerage, public works and such other convenience as ths Administrator
may, by notification in the Qfficial Gazette, specify to ke an amenity for
the purposes of this Regulation;

{d) ‘building’ includes any structure, erection or part of a structure of
erectiont which is intended to be usad for residential, industrial, commercial
or other purposes, whether in actual use or not;

(e) ‘building operations’ includes rebuilding operations, structural
alterations of, or additions to, buildings and other operations normally under-
taken in connection with construction of buildings;

() ‘development’ with its grammatical variations and cognate ex-
pressions means the carrying out of building, engineering, mining or other
operations in, on, over or under land or the making of any material change
in building or land and includes re-deveiopment;

{g) ‘development area’ means any area declared to be a development
area under sub-section (1) of section 11;

(h) ‘engineering operations’ includes the formation or laying out of
means of access to a road or the laying out of means of water supply;

{i) ‘master plan” means a plan which includes an outline, develop-
ment plan, re-development or improvement plan of a development area and
zonal development plan, prepared for any development area under this
Regulation;

(j) ‘means of access’ includes any means of access, whether private
or public, for vehicles or pedestrians, and includes a road;

{k) owner inciudes the classes of tenants specified in section 141
of the Andaman and Nicobar fisfands Land Revenue & Land Reformg Reg. 3
Regulaton 1966; of 1858,
(1) ‘prescribed’ means presctibad by rules made under this Regulation:
(m) ‘to erect’, in relation to any building, includes—

(i) ‘any material alteration or enlargement of any building;

(ii) the conversion by structural alteration into a place for human
habitation of any building not originally constructed for human
habitation ; '

. {iii)- the conversion into more than one place for ‘human habita-
tion of a building originally constructed as one such place;

(iv) the conversion of two or more places of human habitation
into a greater qumbef of such places; '

(v) such atterations of a building: as affect an alteration of its
drainage or sanitary arrangements, or materially affact its security;

(vi) the addition of any rooms, buildings, houses or other struc-
tures to any building: and

(vii) the construction in a wall adjoining any street or land not
belonging to the owner of the wall, of @ door opening on 1o such
street or land;

(n) ‘Town Planner’ means a person appoinied under sub-section
{1) of section 3 1o perform the duties of a Town Planner under
this Regulation;

(o) “*zone” means any one o-i‘ the divisions in‘which tha area to
whicn this Regulation applies may be divided for the purposes of
development under this Regulation;

- (p) the expression “land’ shall have the meaning assigned to it 1 of
in section 3 of the Land Acquisition Act, 1894, 1894

CHAPTER i

OFFICE OF TOWN PLANNER

Town 3. (1} Th2 Administrator, may appoint an officer, not betow the

Planner. rank of a Secreotary to the Adminisiration, to be the Town Plannar for
the purposes of this Regulation and may also appoint other persons t
assist the Town Planner. ‘ .

(2) The Administrator may, by general or special order, confter,
on any person appointed under sub-seciion (1), all or. any of the powers
of the Town Planner under this Regulation and such person shall exer-
cise such powers subjact to the general superintendence, direction and
gontrol of the Town Planner.
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4, The Administrator shall piace at the disposal of the Town
Planner such number of officers and employeess (including experts for
technical work) of the Administration as may be necessary for the
efficient performance of his functions and may deiermine their desig-
nations and grades.’

E. (1) The Administrator shall, as soon as may be, constitute an
advisory council for the purpose of advising the Town Planner on the
preparation of the master plan and on such other matters reia‘flng to
planning of development arising out of, or In connection with the imple-
mentation of this Regulation,

(2) The Advisory Councii shall consist of the fellowing members,
namely 1—

(&) The Town Planner, ex-officio, whg shall be President;

{b) one representative to represent the Ministry of the Central
Government dealing with Agriculture;

(c) one representative to represent the Ministry of the Certral
Government dealing with Environment and Forests;

(d) one representative to represent the Ministry of the Central
Government dealing with Urban Development;

(e) one representative of the Health Department of the Administra-
tion;
(f)) one representative of tha Port Blair Municipal Board;

{g) one representative of the Electricity Department of the Administra-
tiow;

(h) one representative af the Public Works Department of the Adminis-
tration;

(i} two persons, with knowledge of town planning or architecture, to
be nominated by ths Administrator;

(i) one woman member to be nominated by the Administrator.

CHAPTER 1l
MASTER-PLAN

6. (1) The Town Planner shall, as soon as ‘may be, carry out a civic
survey of. and prepare a master plan for, the development area.

(2) The master plan shall— -

(a) defins the various Zones inta which the development area may
be dividad for purposes of d avelopm.nt and indicate the manner in which
the tand in each zone is proposed to be used (whether by the carrying
out thereon of develooment or otherwise) and the stages by which any
such developmsnt shali be carnied out; and

(b) serve as a basic pattern of frame-work within which develop-
ment plans for various zone+ ‘may bs prepared.

(3) The master plan may provide for any other matter which is nécessary
‘:olr th: general development of the Union territory of the Andaman and Nicobar
slands.

7. (1) Before preparing any master plan finally and submitting it to the
Administrator for aoproval, the Town Planner shail prepare a plan in draft and
publish it by making a copy t-eresf available for inspection end puhlishing a
notice in such form and man~er as mav be prescribed inviting objections and
supgestions from any person with respect to the draft master plan bafore such
date as may be srecified in the notice.

(2) The Town Planner shall also give reasonable opportunity to every
local a thority within the local limits of jurisdiction any land touchad by
the master plan is situated, to make any repressntation or suggestion with
respect to the plan.

(3) After considering a'l objections, suggestions and representations
that may have been received by the Town Planner. he shall finally prepare the
master plan and submit it to the administrator for approval.

8. (1) Every master plan shall, as soon as may be, after its preparation, he
submittea by thae Town Plan ertotre Administrator for acproval and Adminis-
trator may either approve the mastar ofan with or without modifications as
he may consider neccessary or reject the master plan with directions to ~ the
Town Planner to prepare a fresh master plan according to such directions.

(2) Immedistely after the master plan has been approved by  him, the
Administrator shall cause to be published in such mannar as may be prescribad
a notice stating that the mast-r plan has been approved and naming a place
where a copy of the master plan may be inspected at all reasonable hours and
upon the date of first publication of the aforesaid notice the master plan shall
come into operation.
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Modifica- : 9. (1) The Administrator may make any modification to a master plan

tions £6™ Being modifications which, in his opinion, do not effect important altarations

master plan, n the character of the plen and which do nat relate to the extent of land- uses
or the standards of population density.

(2) The Central Governiment may, in the interests of the security of the
State or of the general public, make any mecdifications to ths master plan
whether such modifications are of the nature-specified in sub-section (1) or
otherwise.

{3) Before snaking any mod fication to a master plan under sub-section
{1). the Administrator shall publish a notice in such form and manner as may
be prescribed inviting objections and suggestiors with respect to the proposed
mod-fications befose such data, not being less then fortyfive days frem the
date on which the notice is made availabie fo the public, as may be specifiad
in the notice and shalt consider all objections and suggestions that may be
received by him.

(4) Every modification made under the provisions of sub-section (1)
or sub-section {2) shall be published in such manner as may be prescribad
and the modifications shall come into operation on the date specified in the

_ notification.

-+ (8) When the Administrator makes any modifications to a masiter plan:
under sub-section (1), he shall report to the Central Government the full parti-
culars of such madifications within thisty days of the date on which such
modifications come into operation.

CHAPTER v
Use of — Dewelopment of Lands ,
';.:fd?:: in 10 Notw:thsiandlng anythmg contame" in any other Iaw for the‘ time
controven- being-in force and subject to the provisions of section 8, no person shall, afier
tion of the coming into operation of the master plan under sub-section (2) of section
master 8 use or permit to be used anay land or buiiding in the development area other-
pian. wise than in conformity with such master plan :

Provided that it shall be lawful to continue to use upon - such terms and
conditions as may be proscr:bed ény land ‘or building for the purpose and to
the extent for which it is being used on the date on which such master plan
comes into aperation.

Develop- 11. (1) As soon as may be after the.commencement af this Regulation,
ment of the Administrafion may, by n- tffrcatlon in the Official Gazette, declare any area
tand in the Union territory of tha Andaman and Nicobar Isiands to be a develop-
' ment area for the purposos of thas Regulation:
pe BT iy 1 nEitha Ny o PRI YR 4 FEERY

s Pi'oiﬂded that no‘sucﬁ Heclal‘a’tlon shall-bé made" unIESs' & ‘proposal for
dicH Totlsration has' Beerirefétred to the lotal aifthority within: sthe~limits of
which thé’aféh is’1otated for'ivs vieWws and such views, if any, recewed wrthm
Ihrrty days ef such reference zre:considered. t=.i -« e o b o s

< (2) Aftér the commencement of this regulation, no developme' t of land:
shall be undertaken or carsied out:in any -development area- by~any ‘person or
body (including a Department of Government o¢ the Administratior) unless
pGrI'I'IISSIOl'l for such devalopiant ‘has been obtained in Writing from 1he Town
Planner in accordance with the provisions of this Regulation. ,

(3) After the coming nto operation of the master plan, no davelopmen
shalt Be undeitakan er tarried ottt in the development area unless such deva
lopment is in sccordance with such plan.

(4) Motw:thstandmg anythugI contained in sub—sectlons (2) and (3}
development of any land bagun by &ny department of Gov:rnment or: Admi-
nistration or any local authority before the commencement of this Regulation
may be campieted by that department or local authority without compllanc&
with the requirements of: those sub-sectrons. - . .

12. (1) Every person or body (incleding a _departmant * of Govérnment

Application or the Administration) desmng to obtain the permlss:on referred to'in sub-sec-

for . tion (2) ofsection 11 shail‘make an anp[xcat:oq in writing t» the Town ° Planner

oF PEIMIS- ;1 such from and containing such particula s in respect of the development to
sion. which the application relates as may be prescribed.

(2) Every application under sub-section (1} shall be accompanied by
such fee as may be prescribed:

Pravided that no such fea shali be necessary in the case of an applrcatlon
made by a department of the Government or of the Administration, '

{3} Gn the receipt of an application for permission under sub-section
(1), the Tow« Planner shall issus an acknowledgement of receipt of such
appl cation and after making such inquiry as he considers necessary shall, by
order in writing, either grant the permissicn, subject to such condit ons, if any,.
as may be specified in the order or refuss te grant such permission :



Provedec that before making an order refusing stch permission, the app i-
cant shall be given a resonable opportunity to show cause why the permission
should not be refused.

(4) Wher: a permission is refused, the grounds of such refusal shall be
recorded in writing and communicates to the applicant in the manner yrescrib-
ed,

(5) If the Town Planrer does not communicate his order to t e applicant
whithin six months from the date of acknowledgement of receipt of the appi-
‘gation under sub section (1), such permission shail be deemed
to have been granted to the applicant on the expiry of the said period of six
months. :

(6) The Town Planner st all keep in.such form as may be prescribed a
register of applications for permission under this section,

{7) The said register shall contain such particulars including information
as to the manner in which apptications for permission have been dezlt with as
may be prescribed and shall be available for inspection by any member of the
public &t all reasonable hours on payment of such fee not exceeding rupees
twenty as may be prescribed.

8) Where permission is refused under this section the applicant or any
person claiming through him shall not be entifled to get refund of the fee paid
on the application for permission. ‘

. 13. Every permission for any development granted under this Regulaticn Lapse of per-
shall remain in force for three years ficm the date of such permission: mission. ' - -
Provided that the Town Planner may, on application made in' this hehalf T
before the expiry of the aforesaid period, extend such peried, for such timeas
he may think proper so however that the total period does not exceed- six
years: ) _ ‘ o

\ Provided further that such lapse shall not bar any subsequent application..
for fresh permission under this Regulation. . - a

' - 14. Land needed for implementing a master plen notified shall be dee™. Land.for imple-
mied to be land neeaed for a Public purpose. : O ter plag tlo"as.be

deemed to be
~ for a public
.purpose.

—

CHAPTER V
SUPPLEMENTAL AND MISCELLANEOUS PROVISIONS

15. The Town Planner may authorise any person in writirg 10 enter into Powers of
©r upon any land or building within a cevelopment area with or without assis- entry,
tents or workmen Tor the purpose of— ' '

(8) making any enquiry, inspection, measurement or survey or taking
levels of such land or building; . S

(b) examining works under construction and ascertaining the courseof =~ -
sewers and drains; A

(¢) digging er boring into the sub-soif;
(d) setting out boundaries and intended lines of woik;

(e) making such levels, boundaries and lines by placing marks and
eutting trenches;

+ (f) ascertaining whether any land is being or has been' developed in
contravention of the master plan or without the permission referred o in
section 11 or in contravention of any condition subject to which such permission
has been granted: or

. ._ (@) doing any Jother thing necessary for the efficient administration of
this Regulation:

Provided that—

(i} no such entry shall be made except betwesn the hours of sunrise
and-suns:_t and without giving reasonable - otice to the occupier, or if there be
no occupier. to the owner of the land or building;

(i) sufficient epportunity shall in everyinstance be given ts enable
women if any to withdraw from such land or building;

_(iii) gue regerd shall always be had, so faras may be compatibla with
the exigencies of the purrosa for which the entry is made, to the social and
reiigious usages of the occupanis of the {and or building entered.

16. (1) Any person who uses any land or building in contravention of pgnaii
the provisions cf section 10 or in contravention of any terms and conditions - o oo
prescribed under the proviso to that section shall be punishable with fine
which may extznd to five thousand rupees and in the case of a continuing )
offence. with further fine which may extend to two hundred and fifty rupees
for everyday during which such offence continues after conviction for the first
commission of the offence.

—— . L e ek sed - s
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(2) Any person who w'}etﬁar at his own instance or st the instance ef
any other person or anybody (including a department of Government or the
Admimstratlon) undertakes or carries out development of any land in contra-
venticn of the master plan or without the parmission referred to In sub-section
{2) of section 11 or in contravention of any condition subject to which such
permission has been granted, shall be punishabla,—

(a) with rigorous imprisonment which may extend to three years, if such,
development relates to utilising, selling or otherwise dealing with any
land with aview 1o the setting up of a colony within a development area.

(b) with simple imprisonment which may extend t0 six months or with
fine which may extend to five thousand rupdes, or with both, in* any
case other than that referred to in clause (a).

(3) Any person who obstructs the ontty of & paréon duthorised under
section 15 to enter into or upon any land or building, or molésts  such person
after such entry shall bs punishabla with imprisonment for a term whith may
extendhtg six months, or with fine which may extend to one thousand rupees,
or with both.

Order of de- 17. (1) Where any development has béen comffienced, or is being
molitionof  carried on orhas been completed in contravention 'of thé master bla‘n‘ or
building. without the permission referred to  in sub-section (2) or section 11 orin con-
travention of any conditions subjsci to. which such perl'l"IlSS!OI‘I Has been
granted, . the . awn Planner may n addmon 1o ‘any prosec‘utnoh “tha¥
may be instituted under this Regulation, make an ofdér directing * that' sﬁcl‘i'
development shall be removed by demolition filling or otherwise by the owriel
thereof or by thié persdn at whoss instance the deveélopment ' hias bedlt com-
.menced or is being carried out or has Bééii compleéted, within such period: (ne¥
bemg less than five days and more than fifteen days from the date on which a
_‘copy of the order of removal, with a brief statement of the _1easons therefor,
“has been delivered to the owner or that failure to comply with the order, the
.Town Planner may remove or cause to ba removed the development and the
; ,'expenses of such removal shall be recovered from the owner or the person at
‘whaose instance the development was commenced or was being camried out or
was completed as arrears of land revenve:
Provided that no such order shall be made unless the owner or the person
concerned has ; beem:given a reasopable: opportunity to show cause why the
order should not be made.

. (.2) The _provisions of _this, section shall - be in add:tlon to, ‘and not in
derogation of, any other provision re!atmg to damolition of buildings contained
jn any other law Tor the time baing in force.
Power to 18. 1 bé d AL
stop develop- {1) Where any development in any area has béen’ commengced in con-
ment. travention of the wmaster plan: or without " the - permission referred to in sub-
section (2) of section 11 or in contravention of any conditions subject to which
such permission has been granted, the Town Pianner may, in addition to any pro-
secution that may be instituted under this Regulation, make an arder requmng
the development to be discontinued on and from the date of the ser\nce of the
order, and 'such order shall'be complied with' accordinaly. ,
: CY .'5J R
(2): Where such development is not discoutinued in pursuanee of the
order under sub-section’ (1), the Town Planner may in writing require any -
police officer toremave the person by whom the development has been
commenced and all his assistants and workmen from the place of development -
or to seize any construction material, tool, machinery, scaffolding or other
things used in such development within such time as may be specified in the.
requisition and such police officer shall comply with the requ:sutwn accordingly.

{3) Any of thethings caused to be seized by the Town Planner under

sub-section (2) shalll unless the owner thereof turns up to take back such

. things and pays to the Town Planner the charges for the' removal or storage of

such things, be disposed of by him by public auction or any other manner and
within such as time as he thinks fit.

{4) The charges far the removal and storage of the things sold under -
sub-section (3) shall be paid out of the proceeds of the sale thereof and the
batance, if any. shall be paid to the owner of the things sold on a claim being
mads.therefor within a period of one year from the date of sale, and if no such
claim is made within the said period, shall be credited to the Consolidated
Fund of India.

(5) After the requisition under sub-section (2) has been complied with
the Town Planner may depute by a written order a police, officer or an: office’
or employes of the Administration to watch the place in order to ensure that thel’

development is not continued.
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() Any person failing to compty with an order under siib-section (1) shall
be punishable with fine which may extend to two hundred rupees for every day
dutiig which the non-compliarice continues after the service of the order.

(7) No compehsation shall be - tlaimabie . by any person for any damage
which he may sustain In consequznce cf the vemova! of any development
under section 17 or the discontinuance of the development ander this settion.

(8) The provisions of this section shall be in addition to, and not in deroga-
tion of, any other provision relating to stoppage of building operations contained
in any other law for the time being in force.

18. (1) Any person 'aggriéved by an order of the Town Planner mad;e"
under this Regulation, may prefer an appeal to the Administrator within thirty
days from the date of the order appealed agzinst : ‘

Providad that the Administrator may, entertain an appsal after the expiry of

‘ Appeals,

the sadid period of thirty days if he is satisfied that there was sufficient cause

for not {illing it within that period,
(2) An appseat under sub-section (1) shéafl bé made in' such forrm and shahl

‘be accompanied by a copy of the order appealed against and by such fee as
‘may be préscribed.

- (3) The Administrator may, after giving the parties to the appeal an oppor-
tunity of belng heard, : pads such orders thereon as We thinks fit, confirming,
modifying or annulling the order appealed against.

(4) The Administrator shall send a copy of every order passed by him to
the panies to the appest. .

- 20 ¢1y-Any offencé'rrﬁade‘ﬂdfﬁ'shablehy-or---ﬂnﬂ‘er-'his Regulation -may,

gither bifore or after the Institdtion of proceéedings, be compounded by - the

Administrator.

- {2y Where an offence has been compounded, the offender. if-in custody,
shail be discharged and no furthér proceedings shall be taken' against him in
respect of the offence compounded. N

- 21. 1) If the Town' Planner, after hélding a-tocal - enquiry or upon report
from any of itsofficers or other information i his possession;-is-satisfied that
any amenity in relation to-any land in a development area has'not been’ provided
in relation to that land which in his opinion is to be provided, or that any
development of:tha land for-which  permission has been' obtained under . this
Regulation' ras'not-been carried out within * the specified “tims; he may, aiter
affording a reasonable opportunity to show cause, serve up~n the owner:of the
land or upon the person providing or responsible for providing the amehity a
notice raguiring him to provide the amenity or carry out thedevelopment within

such time as may’be' specified' in'the notice.

(2) ¥ any amenity is not provided or any such ' development is not
earried out within the time specified in the notice, then the Town
Planner may himself provide the amenity or carry out-the development or- have
it ptovided or catried' out through such agency as he may deem fit:

Provided that before taking any action under this sub-section, the Town
Planner shall afford reasdnable - spportunity to the owner of the land or to' the
person responsible for providing the amenity to show cause as to why such
action should not be taken.

(3) Alt expenses incurred by the Town Planner or the agency employed
by him in providing the amenity or carrying out the developments together with
siimple interest-at such rate not exceeding fifteen per cent per annum as the
Administrator may by order fix from the date when a demand for the expenses
is made until payment may be recovered by the Town Planner from the owner
or the person responsible for providing the amenity as arrears of land revenue.

22, Any money due to the Town Planner including interest on account of
fees, or charges, or from the disposal of properties movable or immovable,
may, if the recovery therzof is not expressly provided for in any other provision
of this Regulation be recovered hy the Town Pianner as arrears of land revenue.

23. (1) All nctices, orders and other documents required by this Reguia-
tion or any rule made theraunder to be gerved upon any person shail, save as
other;rise provided in this Regulation or such rule. be deemed to be duly
served —

(a) where the person to be served is a company, if the document is addre-
ssed to the Secretary of the company at its registered office or at itS
principal office ar place of business and is either—

Composition
of offences,

Default
powers of
the Town
Planner,

Mbode of
recovery
of money
due to
Town
Planner.

Service of
notices,
ete.
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Public notice

e S

(i) sent by registered post, or

(ii) delivered at the registered office or at the principal office or place of
business of the company ;

(b) where the person to be served is a partnership firm, if the document is
addressed to the firm at its principal piace of business, identifying it by the
name or style under which its business is carried on, and is either—

{i) sent by registered past, or
(ii) delivered at the said place of business ;

(c) where the person to be served is a pubiic body, corporation society or -
other body, if the document is addressed to the secretary, treasurer or other
officer incharge of that body, corporation or society at its pringipal office, and
is sither—

(i) sent by registered post, or
(ii} delivered at that office ;

(d) in any othsr case, if the document is addressed to the person to be“
served and— !

{i) 1s given or tendered to him, or

(ii) if such person cannot be found is affixed on some ccnspncucms i
part of his last known place of residence or bus:ness. cr Is given or
tandered to some adult member of his family or is 'affixed on some
conspicuous part of the land or building 1o which it relates, or

(ul) is sent by rogistered post to that person.

(2) Any document whu:h is requlred or authorised to. be served on
the ownsr or occupier ot any land or building may be. addressed *‘the
.. ¢ owner™ or “the occupler’’, as the case may be, of . that land or building '
- {naming that land or building) ‘wvithout any further name or descriptlon..-
and shall be deemed to be duly served—

_ (a) if the document a¢ addressed is sent or delivered. in accordanc&
with clause (d} of sub-sectlion (1); or , .. :

(b) if the document so addressed or a copy thereof so addressed, is
delivered to some person on the land .or buliding or, where there
is no person on the land or bullding to whom it can be delivered, is:

. affixed 1o some conspicLous part of the land or building. .

(38) Where a document Is served on a partnership firm In accor-

danc with this section the document shall be deemoel,to be served on each
partner

(4) For the purpose of enabilng any document to be served on the
owner of any property, the Town Planner may by notice in writing
require the occupier, if any, of the property to state the pame and
address of the ower thereof. ‘

(5) Where the psrson on whom a document is to be served is a -
minor, the service upon his guardian or any adult member of his family
shall be deemed to be service upon the mingr.

(6) A servantis neta member of the family within the meaning of
" this section.

how to be 24. Every public notice given under this Regulation shall be in writing
made known. over the signature of the Town Planner 2nd shall be widely made kaown in

Notices, stc.
o fix reaso-
nable time.

the locality to be affected thereby by affixing copies thereof in conspicu--
ous public places within the said locality or by advertisement in focal
newspapers or by any other msans as the Town Planner may think fit.

25. Where any notice, order or other document issued or made under
this Regulation or any rule made thersunder requires anything io be done
for the coing of which no time is fixed in this Regulation or the rule, the
notice, order or other do ument shall specify a reasonable time for doing
the same. - '

Authentlca- .. . ) ' ‘ .
tion of orders 26 . All permissions, orders, decisions, notices and other documents.

and decu- of the Town Planner shall be authenticated by his signature or any other

ments.

officer authorised by him in this behaif.

Jurisdiction 27. No court inferior t» that of a Judicial Magistrate of the first
of courts. class shall iry an cffencs punishable under this Regulation.
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28. No prosecution for any offence punishabie under this Regulation Sanction of
shall be instituted excepd with the previous sanciion of the Administrator or prosecution.
any officer authorised by him Inthis behalf.

2 of 29. Notwithstanding a-~ything contained In saction 29 of th? Cnde of Magistrate’s
1974. Criminal Procedure, 1973, it shall be law'ul for any court of the Judicial powsr to im-

the rame and place or residence of the intending plaintiff and unless lhe .
‘pla:m contains a statement that such notica kas been se lefi or dalwerad

Magistrate of +he first class %0 pass anv sentence authorised by this Regulation pose enhanc-

In excess of its powers under th- said section,

30. No sult, prasecution or other legal proceeding shall lie against any

od penalties.

Protection of

person for anything which is in good faith dons or Intanded te be done under action taken in

this Regutation or any rule mada thereunder.

31. The Administrator mav, by notiflcetlon in  the Qfficisl Gazetts,
delagate to any officar or authority suberdinata to him any' of the powers
contarred on him or any officer subordinate to him by ¥his Regulation, other
than the power to make rules, to be exorcisable, subject to such restrictions
and conditions as may be spscified in the nosification. :

'32 (1) No suit’ shail be institutad agsinst the Adminisirator or the

good faith.

Delegation of
powers.

Notice to be

Town Planner or any of the officers or other employees or any poarsoa acting given of suits.

under the directions of the Administrator or the Town Planner in respect of
any act done or purporting to have been done in pursuance of this Regulation
or any «ula made thareundor untit tha expiration of iwe months after notice
in writing has baan deliverod to, or ieft 3¢ the office or place of abode of
tha person to be suad and unless such notice states explicitly the cause of

. action, the nature of relief sougM, the amount of compensation claimed and

‘ (23 No suit such as is describad In sub-section (1) shall unless it is a
. swt for racovery of immovabie property or for a declaration of title thereto,

. be instituted afier the expiry of six months from the date en which the causo
.':of action arises.

IR

(3) Nothing comai’nad in sub-section (1) shali, bs daemod to apply to
& suit in which the only ratief claimed s an injunction ‘of which the object
would be defsated by the giving of the notice or the pesiponement of the
lnstil_utlan of the suis.

33 Nothing in this Regulation shall apply te—

(®). thecanylng oui of works for the masintenancs, improvemant
or ether alteration of any building. baing works which affect only
the Interior of the building or which do not materially affect the
external appearance of the building;

(b) the canrying out by any local authority or by any department
of Governmert of any works for the purpose of inspscting, repairing
or renewing any drains, sewers mains, pipes, cablas or other apparatus
including the breaking open of any strest or other ‘land for that
purpose ;

(c) the erection of a building. nat being a dwelling housae, if
such bullding is requirad for tha purposes subservient to agriculture;

(d) the erection of a place of warship o a tomb or cenotaph or
a wall enclosing a gravsyard, place of worship, cerotaph or samadhi
on land which at the commencemant of this Regulation is occupied
by or for the purpese of such worship, tomb. cenotaph, gravevard or

samadhi;
{s) the excavations (including wells) made in the ordinary course
of agriculture operations; and .

-

(1) the construction of unmetalled road intended 10 give access
to land solely for agricultural purposes.

34. (1) The Administrator may, by notification in the Official Gazene,
make rules to carry out the provisions of this Regulation.

(2) in particulwr, and without prejudice to the generality of the fore-
BOII'IQI powoer, such ruies may providas for all or any of the following matters,
namely;—-

(a) the form and manne: of Inviting objections and suggestions
on draft mester plan under sub-gection (1) of section 7;

(b) the manner of publication of notice under sub-ssction {2)
ot section 8;

(c) the form and manner of inviting objsclions and suggestions

on modification of master plan under sub-section (3) of sectiop. 9;;: . ..

Savings.

Power to
make rules.
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(d) the manner of publication of modifications of mester pian
under sub-section (4) of section §;

() the terms and conditions uwpsh which lands or buildlnge
mey be used under section 10:

(f) the form and contents of application under sub-section (1)
of section 12;

{g) the fee payable under sub-section (2} of section 12~

(h) the manner of communication of rsfusat to sgram permission
under sub-gection (4) of section 12;

(i) the form in which register of epplication for permission shall
be maintained under sub-section (6) of seetion 12;

(i) the manner in which applicatioa for permission is 0
dealt with and the panticulars to bé centainéd In, and the fae paydhle
for inspection, of the register undor sub-section (7) of section 12;

(k) the form in which arid tha fae pmréble in rospéce of lppealﬂ
ander sub-section (2) of section 19;

(1), any other matier whioh is lequllcd to be, oi mﬁy be
prescribed.

of $5. Every rule made under this Regulahon shbll be ldid, as sean as
w':gf after it Is made, before each House of Parliament while ftis In séssian, for a
tules °"‘.’ total perlod of thirty days which mdy be coniprised in ohe session o In two
Pariamen Of more successive sessions, and if, before the axpiry of the session immedia-
toly follswing the session or the successive sessions  iforesaid, both Houses
agres In making any madificetion in the rnile, or both Hotises agree that the
rule should »ot be made, the rule shall, shereaftes, have effecy only In siich
modified form er be of no effect, as the case may bs; so, however, thii any
such modification or annuiment shajl be without prejudice to the validity of

anylhing pra\nously done under that fule. :

SHANKER DAYAL SHARMA.
President,

K. L. MOHANPURIA,

Sety. to the Gevt. of Indla.

MGPPB--158 Gezstto[94—250 Copias.



